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.. ade channels, and result in deterio-
ration in the quality of coal supplied 
to the consumers. In spite of what 
the Association stated the scheme has 
been functioning satisfactorily for the 
1.B1 one year. 

.rcree Colle&,e in Naha. District of 
? Bimadlal Pradetsh 

au( Shri Prata. Sin&'h: Will the 
Minilter of EdaeatiOll be pleased to 
.te: 

(a) whether the attention of Govern-
lIlent hal been drawn to the demand 
ef the residents of Nahan, District 
8innur, Himachal Pradesh for I 

Science Degree College for that parl 
.r Himachal Pradesh; and 

(b) if so, the action taken in ~ . 

lIlatter? 

The IIlDbter of Education (Dr. It. L. 
1ItrImalI): (a) and (b). Yes, Sir. 
The proposal of the Himachal Pradesh 
Administration to start a Government 
College at Sirmur was considered by 
the Advisory Committee on Himachal 
Pradesh at its meeting held on 31st 
August, 1962. Its views are awaited. 

)SwedJsh Aircrafts for IA.F. 

JUD. Shri Mohan Nayak: Will the 
Minister of Defence be pleased t('! 

ltate: 

(a) whether it  il a fact that the 
Additio!lal Defence Secretary visite:l 
Rwe:ien recently for the purchase of 
Rwedish Aircraft for the 1.A.F.; and 

(b) if so, what is the outcome of 
the visit and talks? 

The MInister of Defence (S1IrI 
KrIshna MenOll): (a) No, Sir. 

(b) Doe. not arise. 

A_dation for Deihl Cmtt. 
') BmploTeei 

USI. Shrl S. M. BaDerjee: Will the 
Minister of Defence·be pleased to 
ltate: 

hi) wh" civilian Defence Emphyeetl 
., the Cenk'al Government. workln, 

in Delhi Cantt. are not entitled for 
Government residential accommoda-
tion from general pool controlled by 
the Directorate of Estates, under the 
Ministry of Works, Housing and Sup-
ply. when Delhi Cantt. is considered 
at par with New Delhi and Old Delhi 
for the purpose of City Compensatory 
Allowance, Contributory Health 
Scheme etc.; 

(b) what is the other source of 
their getting the Government accom-
modation; and 

(c) if there is any, how many have 
been provided with the accommoda-
tion so far? 

The M1nilIter ill the MinIstry .f 
Defence (Shri K. Baghur.&matah): (8) 
The general pool accommodation in· 
the capital is intended for officers 
servin!! In Delhi and New Delhi pro-
per and not in outlying areas. So 
Ion!! as there is shortage of accommo-
dation for officers serving at Delhi 
and New Delhi, it is not considered 
desirable to make the staff stationed 
In suburbs also eligible from the 
general pool. The fact that officers 
working in offices located in a parti-
cular place are eligible for City Com-
pensatory Allowance, Contributory 
Health Scheme benefits etc. is not a 
criterion for deciding the eligib:litT 
of the staff of that office for general 
pool accommodation. 

(b) Civilions paid from ~  

Services Estimates, except M.E.S. key 
personnel anj non-combatants un-
enrolled who are required to Jive rear 
their place of duty, are not entitled 
to Government residential accommo-
dation. However residential accom-
modation is allotted to defence civi-
lians of these categories whenever it 
is surplus to the requirements of the 
Defence Services. 

(c) 295 civilian employees have 
been provided with Government ac-
commodation at Delhi Cantt. In 
addition, 288 civilian employees em-
ployed in Air Force Station. Palam, 
have been provided with Government 
aceommo:iation. 




